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appearing on behalf of the applicant and 

-: Mr.S.Sengupta learned Railwaycounsel for 

the Respondents. 

List on 10.4.02 for filing of 

: written statent. 

Vie e-Cha Irma n 

* 

- 

FORM NO 4 -' 	I* 
'H 	 (see Rule 42 ) 
tENraL ADIVNISTRATIVE TRIBUNAL GUAH 

GUW WTI 	
AiI BENCH, 

OPER SHEET 

Urg inal No. 	 / 
WLisc.etjtj.on No,. 	/ 
Contempt etjtjon No  
Review Application No,___ / 

PP1iCnt(5) 	 M 	 k 

Re sp ond ent ( s) 
- 	 ---- 

Advocate for Applicant(S)  

Advocate for Respondent( 5 ) 

Notes of the Regist 	Date - -------------- GRDER OF THE TRIBUNAL 

:15.2.03 1  

----- 

Heard learned counsel for the 
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Q.. 46 of 2002 

o ' 	 10,4.02 	List on 10.5402 to enabi. e the Respon 

dents' to file written statement.' 

- 	.AYJ1 

10.5.2002 	Heard counsel for the parties. 

Judgment delievered in open Court, kept 

in separate sheets. 

The application is disposed of in 

terms of the order at the admission 

stage No ordek as to costs 

Mem 
• 	 ..'., 	 ' 

hb- 
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CENTRAL ADMINISTRATIVE TRIBLAL 

GAJAHATI DENCH 

No. 46o 2002. 

DATE OF DECISION 2002. 

	

Two Others. 	
APPLIC7T(S) 

Mr. K . K . Biswas. 

VERS[JS - 

-Unjonof India 	Qthers. 	 RESPcTl-i() 

L. 	 engupta 	
ADCCJT:E 1C TFIJ 
REPONJENCS. 

1 	jONBLE MR K.K.SHARMA, ADMINISTRATTVE MEMBER. 

THE aj 'BLE 

1 	ether Reporters of local papers ma y  be allowed to see te judçnient ? 
2 	be referred to the R:porter or not ? 

3. •;Thether theIr Lbrdsh)s wIsh to see the fair copy o ths ddgment ? 

4 .ether the j 
nohes ? 	

udqment is to hecjroiate to the other 

udc!rneflt delivered by Hon'hle Administrative Member. 

/ 
7 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.46 of 2002. 

Date of Order : This the 10th Day, of May, 2002. 

THE HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER. 

Sri Dma Nath Brahma, CTTI 
Sri Diganta Deka, TTE 
Sri Dipen Brahma, TTE 

All the three applicants are working. 
in Chief Travelling Ticket Inspector 
(CTTI)'s Office, N.F.Raiiway 
Guwahati Railway Station 
Guwahati-781 001. 

By Advocate Mr.K.K.Biswas 

- Versus - 

Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwahati-781011. 

The Chief Commercial Manager 
Northeast Frontier Railway.. 
Maligaon, Guwahati-781011. 

The Chief Personnel Officer 
N.F.Railway, Maligaon 
Guwahati-781 Oil. 

The Divisional Railway Manager 
N.F.Railway, Lumding. 

Senior Divisional Commercial? 
Manager, N.F.Railway, Lumding. 

Senior Divisional Personnel Officer 
N.F.Railway, Lumding. 

Senior Area Manager 
N.F.Railway., Guwahati-781 001. 

Divisional Commercial Manager 
N.F.Railway, Guwahati-781001. 

Assistant Commercial Manager 
N.F.Railway, Guwahati-781001. 

Applicants. 

Respondents. 

By Mr.S.Sengupta, learned Rly. Advocate. 

Contd./2 
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ORDER 

K.K.SHARMA (ADMN.MEMBER) 

The applicant have filed this application 

for claiming the benefit of Fixed Travelling Allowance. 

Permission has been given under rule 4.5 (A) to the 

applicants to pursue their case in a.common application 

as their grievances are common in nature.. 

All the applicants are Travelling Ticket 

Checking Staff posted at Guwahati. It is stated that 

they are entitled to Fixed Travelling Allowance. The 

payement of Fixed Travelling Allowance was stopped 

w.e.f. May, 2001 to December, 2001. The applicants made 

representation to 	the authority for payment 	of 	the 

allowance. 	It is 	stated that after the representation: 

the authority have started paying the Fixed Travelling 

Allowance from the month of January, 2002, but for the 

period from May, 2001 to December, 2001 the said 

allowance has not been paid to the applicants. By 

representation dated 25.5.2001 (Annexure-F to the O.A.) 

the applicants made a claim for payment of the amounts 

from April, 2001. 

Heard Mr.K.K.Biswas, learned counsel for the 

applicants and also Mr.S.Sengupta, learned counsel for 

the 	respondents. 	The 	respondents 	were 	given 

oppurtunities to file written statement.. Today also no 

written statement has been filed. Mr.S.Sengupta has 

Contd./3 
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prayed for time for filing of written statement. His 

prayer has not been accepted and it has been decided to 

dispose the application by hearing the learned counsel 

for the parties. I have also perused the records. The 

respondents have not passed any order for stopping the 

payment of Fixed Travelling Allowance. The allowance is 

due to the applicants as )dê rules. The applicants can 

make representation for the relief. Ends of justice 

will be met if a direction is issued to the' respondents 

to dispose of the representation. The applicants can file 

representation within fifteen days from the date of the 

J) a9j-k< L 
receipt.of the order and the respondents are oãd to 

dispose of the representation within a period of three 

months from the date of receipt of the representation. 

The application is disposed of as indicated 

above at the admission stage. 

There shall, however, be no order as to 

costs. 

K.K.SHRM 
DMINISTRTIVE MEMBER 

BB 
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-- CENTRAL ADMI 	fl' IVE TRIBUNAL : GUWAHATI BENCH:: 

JWAHATI 

of 2002 

i TTha. Na.thrahma and Two Others .... Applicants 

—  va- 

Unicn of India & Others .... 	 esporder.t 

N D 

ç ._.._...___r 	.................. 	.... ............-. 	. ..'..'.* 	.I.;. ..- ......,,. 	.......)... 	. 	...- 	,,.&. -_.:_ ...... •...A.. - 	a_S 	a...,.. 
I Ptj.culaxs/ . 	subject Pay 

-. . App.J.i.ca.tion 	
. 

2 	• — 

11 
3. A 'ransfer ord 	j.ued by Dri: hailway 

Mnager(r 	 Iiirring . 12 

4. B Appointment letter 13 

50 C 	. Offer Letter for appointment as 
Trainee '1ieket Collector & for Training 1 	4. 

69 D C>ffer letter of CPO(Recruitment)/N.F.Rly. 1 5 

7, E stopping of Consolidated 	ravellirig' 
Allowance by ACTI/Guwahati 16 

8. F 1epresentation ag4 stopping of CPA 17 

90 '. 	(3 Target letter of Ticket Checking performatel 18 
:.ssued:by DCM/Guwahati 

10. H 	:..rrangfer  Order dated 8-82001 19 
ii. I 1epresent.itiori 	q: Tr3nsfer Order 2.0 
12. J DCM/Guwalthatis letter for Ticket . 2i 

c1IeckiIW performance  
13 ' 	

. 

Pay Slip . 
22 

14. Vakalatnarna 
23 

i.. Acknowledgement of Railway Advocate 24 

Filed on: 	t3-.  File b'r: 

C K.K.BI$WAS ) 

Advocate 



 

  

IN THE CENTRAL ADMINISTRATIVE 
TRIBUNAL : GUWAHATI BENCH : 

AT GUWAHAT I. 

O.A. No._ 	OJO 	of 2002. 
/ 

IN THE MATTER OF :- 

Setting aside of the impugned Order No •  
C/Ticket Checking/GHy/88 dated 03/08/2001 issued 

by the D.C.M(flivisional Commercial Manager) ,N.F. 
Railway, Guwahati and Order N0.C/ACN/p/GI-Iy/2001 

dt. 25/05/2001 issued by ACM(Assistant Commercial 

Manager), N.F.R.].y./Quwahatj arbitrarily and ille-

gally for stoppage of Consolidated Travelling 
Allowances admissible per mensem to the Travel].-. 

ing Ticket Checking Staff and issuance of direction 
to the N.F. R].y. Administration for release of the 

withheld Consolidated Travelling Allowances to the 
petitioners without any further delay. 

Sri Dma Nath Brahma & two 
others 

iflzlm4 

VS 

I .Union of India - Representing 

by the General Manager,N,F, 
Railway, Ma].igaon, Guwahatj-
781011 0  

2, The Chief Commercial Manager, 

Northeast Frontier Railway, 

Maligaon, Guwahati-781011. 

3. The Chief Personnel Officer, 

N. F. Railway, Maligaon,Guwahatj-. 
781 011. 

Contd..,.p,.2.The. 
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• 	 4. The Divisional Railway Manager 
N. 	Railway,Lumding. 

 Senior Divisional Commercial 
Manager, N.F.Railway,Luznding, 

 Senior Divisional Personnel 
Officer, N.F. Railway,Lumding. 

 Senior Area Manager,N.F.Railway, 
Guwahat i-..781 001. 

6. Divisional Commercial Manager, 
N • F. Railway, Guwahat i-781 001 • 

9. Assistant Commercial Manager. 
N.F. Railway, Guwahati-781001 ...... 

(1) Details of Application : 

(a) Name of Applicant : Sri Dma Nath Brahma, 
and Designations 
	

CTTI. 

-J 

' 
t : Sri Diganta Deka,TTE. 

Sri Dipen Brahma,TTE. 

(b) Address of services : Chief Travelling Tick-. 
of all Notices 	et Inspector(cTTI)'s 

• 	 Office ,N.F.Railway, 

Guwahati Railway Station, 
Guwahati-781 001, 

Contd. 

P13. 
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(2) Particulars of Respondents/ 
Opposite Parties With office 

Address where Notice to be 

served :- 

Union of India - Representing 
by the General Manager,N.F. 
Railway, Maligaon, Guwahati- 
781011. 

The Chief Comircial Manager, 
Northeast Frontier Railway, 

Maligaon, Guwahati-781011, 

The Chief Personnel Officer, 
N.F.Railway, Maligaon,Guwahatj- 
781 011. 

4, The Divisional Railway Manager, 
N.F.Railway, Lumding. 

5. Senior Divisional Conunercial 
Manager, N.F.Railway,Luniding. 

6 9  Senior Dvisiona].. Personnel 

Officer, N.F.Railway,Luinding. 

Senior Area Manager,N.F,Railway, 
Guwahati-781 001. 

Divisional Commercial Manager, 

N.F.Railway, Guwahati-781001. 

Assistant Commercial Manager. 
N. F.Railway, Guwahati-781 001 

PartIculars. 
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<H 
Particulars of the order against which 
application is made :- 

The Application is against the following Order :- 

(j) 	 'the impugned Order No, 

C/Ticket Checking/GFIY/88 dated 03/08/2001 issued 

by the D.C.M.(Djvjsjonal Commercial Manager) N.F. 

Railway, Guwahati and Order No.C/ACM/P/GHY/2001 

dt, 25/05/2001 issued by ACM(Assistant Commercial 

Manager), N.F.R].y./Guwakiati arbitrarily and ille- 

gaily for stoppage of consolidated Travelling Allow-

ances admissible per mensern to the Travelling 

Ticket Checking Staff andssuanceo.dirctjonto 

the N.F. fly. Administration for release of the 

withheld consolidated Travelling Allowances to the 

petitioners without any further delay. 

(ii) Subject in brief :- 

Prayer for setting aside quashing the impugned 

Orders mentioned under para 3 Ci) above. 

Jurisdiction of the Tribunal :- 

The Applicants declare that the subject matter 

of the orders against which they want redressal is 

within the jurisdiction of the Tribunal. 

Limitation. 
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Limitation :- 

The applicant humbly submits that this application 

is within the period of Limitation as per Administrative 

Tribunal Act. of 1985. 

Facts of the Case :-

6.1 • That the Applicants have been••  working in the N.F. 

Railway Organisation with the entire satisfaction of 

their: superiors right since their appointments in the 

Railway. 

6.2. That the ACM(Assistant Comnrcia]. Manager), 

N.F.Railway, Guwahati t vide his impugned Order 

N0.C/ACM/P/GHY/2001 of 25105/2001 has abtuptIad 

W4th 	 tin any pQ 	 for 

9ur faults stopped the Consálidated Travelling 

Allowance lawfully admissible per month to the 
Travelling Ticket Checking staff of the Railways 

System. (Anexe-) 

60. That vindictively this toppage of consolidated 

Travelling Allowance ranging around i.1,600/.. to 

3,000/- per month, according to basic pay and Of 
scale / an employee, is a tremendous pecuniary loss 

to an employee like these humble Applicants and to 

run their family in great difficulties in these days 

of stringent economic hardships. 

Same as above. 
C ontd. .. ,... . . i. 6/- 
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6.4. That against such arbitrary and unlawful 

order of ACM/Guwahati we pre ferred appeal for 

considering our cases favourably as we have 

been discharging our duties with utmost deve-. 

tion, care and sncerty being conscientiOus 

and dutiful employees. (Annexure—F). 

6.5. That during pendency of the disposal of 

our afore mentioned appeal, the DCM(Divisional 

Commercial Manager), N.F.Railway, Guwahati vide 

his Order No.C/Ticket checking/GHY/88 dt,3/8/2001 

'created pressure on the Applicants, and other Travel).- 

ing Ticket checking staff posted at Guwahati and 

Kamakhya Rly. Station only in N.F.Rly, stystem to 
increase target performance of earnings by ticket 

trains 
checking oryand at Guwabatj area, as mentioned in 

the said ôrder,  

69 6. That immediately after the issuance of the 

said order of DCM,the Divisional Railway Manager 

(P)/N.F.Railway/Lumdjng issued order vide No.E-39-24 

(TTE) 'Pt—V(T) dt. 08/08/2001 for our transfer from 

Guwahati to Badarpur and Lumding Station.(Annexure..H) 

6.7# That against the trans±er order mentioned under - 

para 6.6 above the Applicants submitted representions 

and met , the then Addjtjo1 Railway Manager ,N. F. Railway 

Lumding who very kindly assured us of cancelling our 

transfer order, made arbitrarily. (Annexure—I) 

C ontd,. . .. .. I?. 7/— That. •.. , 
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6.8. 	That our consolidated Travelling Allowances 
were kept withheld till December/2001 and now released 
from January/2002 (Annexure-M), but our CTA for the 
months from Voc /oof 	to December/2001 still remains 
unpaid and on our repeated approaches to the concerned 
authorities no head is paid to us rather DRM(P)/Lumding 
issued another office order No,E-'39-2(TTE)  Pt-V(T) 
dt. 11/01/2002 for our transfer to Lumding and Badarpur, ç- 
against khich order these Applicants have filed an 
Application under O.A. No,_________________________ 

of 2002 for administerring justice to us. 
(Annexure-#). 

6.9. 	That in our Apporitment letter (Annexure B,C,D,) 
there had been no condition that we are to realise a 
mandatory target performance of earnings by ticket 
checking from the passengers availing their journey by 
trains. 

6.10. That withholding of consolidated Travelling 
Allowance, which is a part of our wages, without 
lawful authority is an offence and in derogation to 
the Fundamental Rights guaranteed underArliC.L1 6(1) 
of the constitution. 

6.11 • That the contents of the impugned orders 
are indicator of a clearmotive to disentitle an 
employee from his lawful rights" for no fault of 
his own. 

6.12. That the aegis for our submission is 
covered not only by the Fundamental right of 
the service matter but also by the Railway S 

own set of rules and, hence, it attracts unfair, 
unjust, irregular, bias& malafide actions of 
the administration to put us to both mental and 
pecuniary hardships. 

Contd ....... P That 



6.13. That by withholding our due CA and issuing 

transfer order on the same cause of action of 

"Performance Target Ticket Checking" has caused 

"Double Jeopardy" to us which are not only mis-

carriage of justice but also against all cannons of 

Lab' play and justice. 

6.14. That above all the principles of "Natural 

justice" have been totally violated in our case. 

7) Grounds for Application :- 

That the impugned order Nos.C/ACM/P/GHY/2001 

date4 25/05/2001 issued by the ACM(Asstt.Comnrcial 

Manager) , N.F.Railway, Guwahati and C/Ticket/Checking/ 

GHY/88 dt, 03/08/2001 issued by DCM (Divisional Coimner-

cial Manager) ,N.F.Rly., Guwahati, are made without 

application of proper mind and against the policies of 

all fair play and cannons of justice. 

The impugned orders have invited the 

infringement of Constitutional safeguards for the 

"Right to Equality" and " Right to Employment" and 

thereby hits the Articles of 14, 16(1), 39 & 309 of 

the Indian Constitution. 

Discrimination is candidly expressed in 

the case of the applicants. That there can not be any 

discrimination of 4sployment in regardany policy and/ 

or administrative decision and justice. 

) 

Contd,.....P. That,...9/- 
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iv) Fairness of the Administrative Justice 

was not observed and the Railway' s own set of Rules 

flouted. 

v.) Principles of Natural Justice have been 

totally evaded and thereby invited both Bias° and 

Relief shouglit :- 

That the humble AppliCant most respectfully 

pray that this Hon'ble Tribunal may be pleased to 

look into the records by calling upon.the Opposite 

parties and quash the impugned orders and issue 

direction to the N.F. Railway Administration, to 

release the withheld consolidated travelling allowance 

of the Applicants with the previlling market rate of 

interest on the amount withheld and/ or be pleased to 

pass such other order/orders as this Hon'ble Tribunal 

may deem fit and proper. 

INTERIM, IF PRAYED FOR  

NIL 

DETAILS OF REM DIES EXHAUSTED 

Appeal s/Re pre sentat ions,, both written and oral, 

preferred before the concerned N.F. Railway Authoites, 

mentioned under Annexures -F & I. and without any relief. 

- 	Contd ...... P ,Matter-1 0/- 
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11 • MATTER NCT PENDING WITH OTHER COURT ETC. 

The Applicants further declare that the matter 

regarding which this applications has been made is 

not pending before any Court of Law or any other 

Authority or any other Bench of the Tribunal. 

12, PARTICULARS OF BANK DRAFI/POSTAL CRDER I 

RESPECT OF APPLICATION FEE :—. 

/ 	(i) Name of the Bank of 

which drawn. 

Number of Indian postal : 	O1t33 
Order. 

Name of the issuing 

PostOffice. 

(iv) Date of issue of Postal : 	l( - b -- - )-062- 

Order. 

(v) Post Office at which 

payable. 

9 
9 DQJ4 7k 

13, DETAILS OF INDEX :- 

An index in duplicate containing the details 

of the documetns to be relied upon is enclosed. 

Contd.......P,Ljst of Encl.11i 
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14. LIST OF ENCLOSURES : - 

	 4 l  
AnneXures : A,B, C,D,E,F,G,H,I, ri 

VERIFICATION 

I, Sri Dma Nath Brahma, vo /'Ck 	Lj  
aged about_years, resident of Guwahati aly. 
Station Colony at Guwahatj, working as Chief Travelling 

Ticket Inspector under Divisional Railway Manager, N.F. 

Railway, Lumding and being authorised by other two 

Applicants nax Sri Dignta Deka, 	 K 
aged about 3 years, residenz& of Guwahati, working 

as Travelling Ticket Examiner at Guwahatj Rly. Station 

and Sri De ipe n B rahma, 3/0 'L 
aged about 	years, resident of Guwahatj, working 

as Travelling Ticket Examiner, all under Divisional 

Railwajr Manager, N.F.Rai].way, Lumding do hereby solemnly. 

affirm and verifthat contents of paragraphs 6.1 to 

6.9 are the facts of the case and true to my knowledge, 

information and belief and that I have not suppressed any 

material, facts and the paras 6,10 to 6.14 are my humble 

and respectfuj submission before this Hon'ble Tribunal, 

AND I sign this VERIFICATION on this 	 day of 

February/2002, 

PlACE : GUWAHATI I 	
4, Pro 

DATE 	 SIGNATURE OF THE AppLICANT  

To, 

The Deputy Registrar, 
Central Adminjsl]'atjve Tribunal, 
Guwahati. 

I 
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To 
Shri/.r2 

now at office) 

C .  

• NURTHE/451 F NUNTIER N,ILLjMY, 

_ (Rectt). 

Office of the 
CHILI PLkiONNEL OFVJCF.R 
(Uccrujtniujit iecLicjn) 
Ilalig;jori : : Cauhati-.11 

Uoted: 	i"  —197? 
/ 

Sub : Temporary apoointnent as ___________________ 
on pay 	 per month in scale  
(Fevised) plus usual oliouanccs as admiss±bl 
from time to time. 

On being found medically fit in Cotugory 
are hereby directed to report to _y7 
Northeast Frontier Railway, 4r 	immüdiately for further 
orders. 

2. 	 The terms and conditions of 
same as stated in this office letter N0, 
doted  ---------.____. 

Please acknowledge receipt. 

Your service will bu;thc 

E/ 227/ ,/ 	((j  

CijiL 
- 	.- 

COPY forwardd for information and neces. aryaction to : 

The candidate t 3 prescribed' RSC application form alongwith its enclosures and medical I fit certificate is at.thn 
herewith fot record. He will please ensure that all the terms cn 
conditions as laid down in the offer of appoi -itcnnt letter (unr1c:2r 
are complied with. The date on which the candidate is appoi.nteci 
should be intimated to this office. 

BR: As above. 

for CHILE PEHSIJNNLL• 011 IcLf:?. 
tBB' (') 
280U'8 

F d  r4LA 

It 
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NO:E/28
MalJaon.ç 8 9 

To 

Shri 344L- ?(rvtj 

Sb:_ Temporar RPpOifltment as Trainee 
Ticket Coflector 

in tes of S(R')LQ's' 

__V 	4 _e__ r — 9- 	. are 
for a Perodof oneon±h trai1ingo 
per month plu 	 a Stiperd of P• 950/._ 

s usuj a11.Owa.'ès as admissible from time to 
time With effect from:thedáte YOueport AF DJ, 

You are hereby diected toe.portto Principal/• LZTS/APDJ for ±raining. as per course 	f-( ,- 	immediately. On SUCCeSSfUl IcOn, plet i3n of train in onlyy 	1 1 be posted 
ent Divisions o as Ticket Coiléctr againstte duty cadre pst under djffer 

fl'this Ra1lway i f  vacancy is available. 

A Pass to cov 
Al ip,rdur j 	 er your journey Ex4(arflakhyAto is enclosed, 

Enc1:- One(as ahov). 

• 	 '. 

SENp OOPrER..ItL Q!'RG/NLC. 
 - 

 

- 

Copy f 	infonajp Rndnecssay action to;- 
1) FAILG. 	2.DA0/.rDJ 	'. 
3, 

Principa/ZTS/pJJ He.wifl please arrange f?r the  training of the staff concerned in he course of T..C.ad direct the 
Staff to hi °ffice 211 Succesj1 Completion of training 
for further Poting ie wil1:pleae also to draw Stipend 
of the Person(s) concerned At his end for the period he 

Will he inder train1g in ZTS/APDJ 

for CH IEF 	
jj5 'TPJL 	

• 	 - S 

DS. 	 ___ 
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Ol t  

• 	 NOFHEASTFRONTERRAI[]'iAy: 	
I 	 V  

V 	 V 	

V 	Off ice of the 
• 	

V 	

V 	
CH ]TEF p $ç\\Vfl:T OFF tER 	- V 

• 	
V 	

V 	(Recrurmen 	-O0riO) 

	

V NO/227/OI3 	 GuwFhati-LL. 	I V 

V 	 •• 	V 	

V 	
Maligaon, dated,• 	

V 	
1,9139V 

TO..' 	. 	 V 	

VV 	

• 	 - 

• 	Sb r j/ 	
T. 

Sub: TcmporaryV FtPPoifltment ;R_ 
V V 	

•V• 

r 
o'Rs 	•cç F ___ 	in 	 V 

 

Plus usu aiTc e 

	

as adrnissiblefrorn time to tirne..V 	• • V 	

V 	

( \ 	VATE OF SELT]DN BY THE RRB/iY__________ 	V -  • / 

PRVE FIGURE /I'I1/3C /ST. 

• 

V 

 I am prepared t offer you a Dost 	grade of and 
V 	

• rate of pay Spec iflbd ahov.eVplus usual allowances subject to 
your passing theVproscibed medical eXminatihn by n author 
rised NèdicalOfficr of any of the Thdiafl RaiiVwr. and On 
prodUCtion of yol4r. original VôetificVates in, suppr± of your V 

qualificatrns and 	 I.s. 	proof in suppor. o y our age, 
Such a-144riciilations arid/or its equivalent certificate. In 
case of nonavailability frVOnTVV.Ehe University/Board, the followina 
cerifioates(i origiia) rray be acceçed provisionally. 

V 	
• 	 V V • ( a) Matricu:!.at ion Narks Sheets. 	V 	

V V 

- (b) Matricu1atjor VAdniitC a1 ,d and 
- . 	 • 	

• (c) School Leaving ,Cèrtif iQato from the 	
V 	 -• • 

Iedpmster/Headmisress. 

	

11 appoinimerits w ill be made on robition for one 	V  
; year. For appreiticés appointed-to worlclng post after comple-

t ion of theirpobation.ary period commences from he date of 
Such 	ni appointents, V_: 	

••• 	V 	

V 	 V 	 • 	

V -. 	V 	

• 	 V 

V. 	be cl early  understoodthat the.ppoiment 
• 	is termintbleof 1/i-(fortoen) Vays notice 	:' 	 e:rept 	V 

Lht no such nt iCC i. r' oi rd i't 1h 	r 	 t 	I s 	ç-c 
o _s duo t t h e sanction 	1 --y--1- T - ii t' 	h(L '' o returi 

L duty uf t1 c' r hnt e i!ii h 	11 )i ,  C 	1 1 ) 	rpd, lfl 
W} j  irh caSe your er' ice w 'lJ be at :m 	lv tei r bl from • . 	the date of exp1r V of the s anct ion or : from the.1ate o fnner 
resuriies his. duty, . 	V 	- V 	•• 	•• 	- 

 • 	 -. 	-V 	 • 	V 	• 	Contd,., 2/ 	 V  

An 



- 	2 

aS the caSe may be. A'so no such not ice w ill be requ ied if the 	
of your ejce is de to your mental 	ysieal flCRPcity Dr to your rnovaJ. or diSmissal as a dIsciplina

ry  measure, after cnpliance with the provjsjo1 Clause-Il Article 311 of the Constjtutjb of Thdj 0 ' 

4 	You will not be elgibie fo  under 	 any pension or any benefit 
the State Railway Provident ind Or Cratuity Rules or to 

any abiitee AllOW1ce 'those admissible to temporary employees 
under the Rules in foe from tine to tL'e dur'g sch temporary Sev)e, 

5e 	
You .willhe hld iesPonb1e'for the charg GOvt 	 e nd care of .money, goods, st 	

a 
ores andali. ther' propejes that may be entrusted to yoii 	 . 

6 
YOU Will.be reguire to tak an Oath of allegiance or me an affirmat ion in the foi-m irl icated be1oT 

ear t rue a].Jeice to Thdia and to the 0 onst1tut iOfl O India 
as by la' estabi ished and that I will carry out the 
duties of my Df1 	loyally, honestly , 

 and with impaVt1a 1 ity, 

SQ HELP IE GOD 

NOTE: Copcentious obectors to t1ng oath may Make a 
solemn arfinist ion in the Prc'ribed from indicated 
above, 	 S 

'7 1 	
You will confirn to all ru'es and reguat ion5 ppl icahie to your appointment, 

8, 	
In all matters not Specifically Provided fop heren or in 

the RecJjtrnent.pes You li be governed by the pp9v5.sons of 
the Thdia Railway Cdès and other extant orders as amended/issued from time t.time 0  , 

9 	You rnut he PrepRred to accept the offer 
Of appthtmen at apy of aPpOifltment at any of the Noheast Frontier Railway sytern 	lthough yoL re mit lally appointed fo a part icuJ.ars district/div is ion, You are 

thiable to be transferred to any Station on this Railway in 	e cxagenc1e of Sor ice and you wid def initoly thdcated in your acceptance that you will he abide by there c 3nd it ions, 
10 	If you thtend.to take the appoIntment on these conditions 
please report t the undersigned Personally on or before 
but Dt earlier thn 	. . 	' 	failing whi 	 fd r'h this ofer letter w 	lapse 	

1 	/ LI C C3hnepced fro1 t h e date yu jon duLy t the otjc where you /1 
be Posted after yu have been cerifed med 1cR1yft 

11 	Quarters WIiI beprovjdçj only  if available RndRs 	arantee can he given, 

12. No travelling allowance Wl1 be 	ated fr.joining the post, 	tree nd Clas,Pass is enrlosod to cover your Journey. 

Contd,,,, 

4"\ ;mr 

.,. 

' S 



• 

H 

• 	130 	Your aointment is 	so 
icat 	 SUbct to Product ion ? 

SC/ST certife from the authority as advised in ,the  SPc-can frbm - This 

	

	 enclosed cOndtjn pp1ies only to t - Caste/Scheduled Trlve 	 uled 

	

candidates 	 he Sched  
14 	You shall  

ngg.Unj 	be liab1eforitrysjce in the Railway. s of Territji -j Armyfr. a perj of 	yars Seveh in Territorj Army seri. and Eiit Years in Tei-ritorjai Army ReservCsr for Such periods' asmay be laid 
from time tot 	 th is behalf 

	

jrne 	 I  

15, 	Y2u SCniQrjty to the post Will he detrmjned in 
accordane With the e'j posit on awardcd by the N.FR11way Recruitment Bpard. 	 . 	- 	 • 
16. 	you "will have to produc  yo 	 a cCrificate In support of 

	

ur good, cOfldt 	dchAraer fork Stat. Government O!ficer nct below, the rank PDyC CommissIoner DSPr from an'IP/A 

Oh rèpo ing tO this 9ff ie you are requcst 	to Submit one prescribed Rai1wy Rocii.tn'ent Board Apilicatio Form duly 
f11ld in afl respects which cn be had from' all 
Ray Stat ions on Payment of Rs, 2/-(o,o palse for SC/ST) 'd and Refugee cfldidates alonwjth 	popy of your recent passport SiZe Thotora 	ani attesiedcope o certificates 4n S1pport of your age an quaiificfjos, : 

While reporting to this Office yQu: 	have to ubniit Proper ReIëase Qrder' frotm your Present n'p1oyer, if you a'e Service, 	. • . 	 . 	
: 

191 	You will be required to deposit Rs, 	 twelve) as pro - re1tment IvT edlcal Ecam mat ion fee while reporting to th is °ff1ce 	•. 	 • 	 . ,• 	 .• 	 . • 

En ciset 2d Cl as Pass N , 

...... • • .• . . 

I accept 	°fr on theterrs detj1d. 
above and declare that I shall 

L

i'ablde by 

/ 

	

• 	,• 	f 

Copy forwarded for lnformatjon 	necessary act Ion to: 
.These ha s re'erece to his endorsement j\T3, 	

dated 	 Wi 	please Spare th e taff in 	 fl 
 ove.

DS25939/_ 	 'or 	
ALIGAON. 
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;tj of trvQ1g 
I 

t 	ir  Ji L I 	1 c 	rir - - 	 n vei.y poor 	 r3ur.nq thq 	ç, by 	
I 

doci thnt
trTU tfl 	

Opp 	Ufl hirth
!Jtftr 

- 

sri DU1  
TTT? 	

I \ 	iY 941\ I 

- 	This h 	th 	ri1 of 	 / 
C 	A1IT ..1 I too .  . . . 	

.. .. 
o C4/I)3G( S) IOVG1Y . .. 

( 	. ,, 	7.•.... 
\ 	 . 	 . 

I 	r 

• 	
1 



'S  • 	 :_ 

To, 

	

- AU4/Gauhati,N.F.Riy 	 - - 	Through proper sorla]. CTTI/IC,GHY 

Sub 	Stopping 

Ref : 	Your Letter No .c/A/Pjo/2oo. 25.05.2001, 

Sir, -  

In reference to above, I beg to lay before you 
the following favourable consideration and sympathetic 
orders, 	 - 	- 

That Sir, I am a petty 'employee. I have been 
• cordially doing my duty, Besides this, I work as amenities 
'Staff for the welfare of passengersduring ffly dUty.  

That Sir,i am very astonished to the above - 
- subject cum total cases shown as nil in the month of 
April 2001, 

There are N/P caSes in my hand still now. I am 

	

(ready to show them if required. 	- 	- 

- 	- 	That Sir, it must be very di:E±icu].t to maintain 
my family Consisting Of six members without consolidated 
Tp.A* with ray poor salary, 	 - 

- 	
- 	So, I would request your honour to consider my 

case favourable and for which act of kindness, i shall 
over grateful to you. 	- 

- 	 burs faithfully, 

Tt 

I!

or  



• 	r 	• 
- 

_-1€• 
T 

crf-!c r rI( 

1c . cPihic, 	C/RY/38 

cr /C /Ge 

cr: 

	

hkin 	rCi?t5 ¶r 	 o3ifl 'u 
nn(3r 	'ati 	r. 

çr v?ri 	i imspc 	thin 	 br. nctIcc taEc perfcrrnZmc 

• 	 of tict 	cckirq ;tfI 	is 	ct 	&f&C'DrY ti 	Ia 	xcfl ccn•- 
icw.COS 

futcr o. 	• .nd hence thc proflflC 
1rt 

i 	ry 
n&3 of train 

cin 	tc 	tcnt5•lity cf cr 	 r? 
nd tjfle•tiflg frT% thc cuwaht.i  stti'fl, criciittL 

the trçt 

• 	 per tikt 	chcci<iucJ 	iU 	rtl 	is as 	o11cn—. 

ticn 	 1J1 Tt MOUflt 

•th.tt 

• 

3500/- 
() 	

c. 

110 	• 	 0 10 
• 

Sc7ô' 

.O 

t 	 I 

() 

30 	 1') • 	 30O0/ 
C. 

¶rh thrvc onticrd targt care 1xed to staff crr}pg t1d2r 

• 	 thctr re 	tive ctcqcrlO$. 'j'n' 	nitrrirr cf p frrnEr.CO hou 

bc or o 	iy 	c-i 	tp t 	inc; hcU1d be 

Oï
efc,rt 	OU1C b rtrA 	tiCit. c - EC-'c1 

it 	to 	tcve the tr0et 	f4] rr 	r - rrrtflCO of t<t 

t'2f will be 	 'r.  the cVe 	fltiCC(' ttC 

	

rn1 	ctr 	jti'fl Th -' tr?t bhoii be nrtQr lrf all  tzff 
th  

• 	 shol bo  i j. spj :nye 	cmino yv~ iv .  

	

• 	

• .• .. 

t.C.t.1/uwJti 

Car/I tOi 
for )di 	inc.ifltfl 

•'/3tY fz if 	UtM & 

,• I. - 	 - 	 - - -• 



• L____ 	 - -- 	 ___• 

• 	/F 

P Raj iway. 

• Office ef tho 
vi 1.. R ly . Manager 	(°), 

• 	Qffice rrder Lurndirg,dtd: 	0gb 	9/2001, 

• The flIwig stf are hereby 
• 

	
t h e 

tr:r.sforrod 	and P0s 	cl at 
stetir.r as shpwirg against 	c.ach 0.n their dstirg Pay and 

scclo o r. administreivo rr 1 unc 	vice vacar.cy with immediatq effect. 

SL Design. Place of pflstig. 
• No St 

1 Shri Dilip Mahar.ta, IId.TTE/ GI-IY III  
2. Diganta Doka TTE/GIIY ITE/BPI3, 

t- Dipen Brahma TTE/GI1Y TTE/BPB 
4. S.Nar 7.ary, TTE/GHY 	• TTE/LMG 

D.j\1 .Brhina CTTI/II/GflY CTTI/II/114G 

The 	VO mertid staff are eligible T/Pass, CTG and 

	

jrininjz tine as per extantrule 	 - 

This has the apprrvnl rNf the crmpetent euthrity 

fr Dlvi 1.1 y.Minigor (P), 
iv . • F 1 y. 	Lu mu i ng. 

.E 9_24(TP)Pt.V(T) 	irndi 	,dtd: 	/0/20O1, 

C-py fr'rward(,,d for if 1 rrnair'r ;'Ci n/nc:irn tn:- 

Staff c0t-cord thr- Pr ( p'r char;. 	 - 
CTTI/I/G1•Iy-IIo is hereby adviso1 te, sparo - tt)--aive staff 
t o carry eut their - transfer 	pestirg der immediately 
end als advised 	deliver 	ha Office r-rder 0btaining 
acknçwlodgemont frrn tim and sent. the sane t this pffice 
for re rd Delay f nrn-sparig -cf 6 he stff-responsibi Uty 
will rest on him. 

CT I / UvIG & BP B. () Dcii! G FIX, Lii 	(5) Sr . A RM/G flY () 
AP 0/Gil Y 

7) D O/LMGJ81 )QS/C0 mrnl. (9) c/E 1r/Bill 

10) SS/LMG, Gi1Y, BPB. 

L) 
f 1r Divil.R1y.Mathor (?), 

j\ F .R ly. Lutud I ng. 

C 
,4, 



TO 
DCM / Lumding 

Sir 1  

Sub 	: 	REc3nsid. ra 1:j ofl  of transfer order to ,BP/Lumding. 

Ref : DRM (P) Lumclincj , 0. 0. Nr- '- 2'1 (T.T.. )Pt. V(T) 
Lumding 8 Dtd. 08/08/2001 

Respsctfully ,t submit that vide the 0.0. refered to above. 
t have been transfred to 
If this transfer order is implemanted it will cause great hardship to 
me and my family. Further, I have done Dthing to warned such in from 
you. 

However, if the transfer is ordered solely because of my less 
earning state that the earnings may have fallen due to absence of 
proper guidence and motivation by our CTTI/ GHY. Nevertheies I shall 
stric hard to increase earnings to opt4un limit. 

Kind3.y cancel the transfer ord:r and ob1ig. 

-. .- 	- 

Yoars faithfully 

a 
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